. OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs): DELHI

ORDER
In supersession of earlier orders In this regard , the below mentioned work of the Branches of Central

District, Tis Hazart Courts are hereby assigned/allocated to Ms. Simmi Kapoor, Administrative Officer (Judicialj,
with Immediate effect:- '

Judicial Branch, Central, Tls Hazari Courts, Delhi
Adran-l, Il and lll, Central, Tis Hazari Courts, Delhi.

Purchase Cell, Central Tis Hazari Courts, Delhi.

Nedal Officer for aliotment of General Pool Residential Accommodation by
Directorate of Estate, Nirman Bhawan, New Dalhi far Administration Branch- | & II.
 Vigilance Branch, Central, Tis Hazari Courts, Delhi.

t Litigation Branch, Central, Tis Hazari Courts, Delhi.

Ms. Simmi Kapoor Facilitation Cenlre, Tis Hazari Courts, Delhi.

Administratiave Neminated as Nodal Officer of (i Juris).
Officer {J) Nominated as delegated Administrator (DA for managing email accounts for domam
dde.nic.in.

Recruitment GellfPromotion Cell, Ceniral, Tis Hazari Couris, Delhi.
Vulnerable Witness Depositon Complex, Gentral, Tis Hazari Courts, Delhi.

Nedal Officer for GNCTD (Public Grivances Commissions (PGC), Complaints
received through Department of Law, Justice ang Legislative Affairs, Govt of NCT of

Delhi.

Ligison Officer /Nodal Officer of GNCTD,

Nodal Officer for CPGRAM.

Computer Branch, Central, Tis Hazari Courts, Dslhi.

1. Sh, Pramod Rawat, Assistant Accounts Officer is hereby directed to look after the work of RTI
Cell,Central, Tis Hazari Gourls, Delhi as Public Relation Officer (PIQ) and Record Officer, RTi Cefl,
Central, Tis Hazarl Courts, Dethi in addition to the work already assigned to him.,

2. Sh. Ajay Mehrol, Sr. Accounts Officer is heteby directed to look after the work of Link PO, RTI Cell,
Central, Tis Hazari Courts, Delhi and In-Charge, Leave Section, Centrat District, Tis Hazari Courts, Delht
in addition to the work already assigned to him,

3. Non-compliance of the orderfimmediately proceeding on lsave shall be consider gliberate
insubordination and disciplinary action shall be taken against the offlcer, as per rules.
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Copy forwarded for information and necessary action to: -

1. The Officer In-charge, Accounts Branch, Central District, Tis Hazarl Courts, Delhi.

2. The Officer in-Charges of all the above mentioned concerned Branches, Central District, Tis Hazari Courts,
Delhi.

3. The Officer concerned for immediate compliance.

The Dealing Officials, Establishment / Senforlty & Promotion/Personal Flle, Administration Branch-1 & li, Centrai,

Tis Hazari Courts, Delhi.

The Dealing Official, Leave Section, Accounts Branch, Room No. 114, Central, Tis Hazarl Courts, Delhi.

The Dealing Officials of all the above mentioned concerned Branches.

The Deallng Gfficlals, ACR Cell, Central District, Tis Hazari Courts, Delhi

The PROJAPRO, Central, North District, Delhi.

The /B ing Official Layers Seat, Central Distrlet, Tis Hazarl Courts, Delhl.

‘.!Uhe Web-site Committee, Tls Hazarl Courts, Dethi.
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